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only life link between- Calcutta ‘and
lHowrah have undergone distortions,
because it is not being maintained
properly. And the task of maintaining
the first Howrah Bridge that is, the
Rabindra Sethu is bestowed upen lhe
Calcutta Port Trust. At least. in this
case, there is no shortage of funds. It
is because of negligence that some
serious distortions in the big project
have taken place. As reported in the
press, some Central Government offices
are alio being shifted or sought to be
shified from Calcutta. May 1 speak
on behalf of Caleuita and as one be-
longing to Calcutta that we are suffer-
ing from and we have been made a
victim of a policy of neglect? I do not
say a policy of discriminatiom-because
somebody shall say  thay counter-blast
of discrimination is nationalism and
chauvinism. We do not believe in
chauvinism., Calcutta is very much
proud of national integration. But.
anyway, this policy of neglect is caus-
ing great harm. And I do not be-
lieve this is due to the factor that
Calcutta has Votted Left Front to power
because when Dr. .B. C. Roy was- iy
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the office, the same lamentary story.

was told by him, Ihbeg before the
House, hon. Deputy Chairperson, that
this policy of neglect be ended here-
with and immediately. If the heualth
of Calcutta declines, the pational health
ot India shall not improve because
Caleutta does not belong'to Bengal,
Calcutta belongs to India. Lakhs of
Indians living outside Calcutta live on
the earningg in Calcutta itself. There-
fore, this -policy of neglect must end:
A new Mayor-in-Council has come
into office. You are discussing with
everybody every problem, Why can’t
you discuss with the Mayor-in-Council
and the Minister who is in charge of
Calcutta?

THE DEPUTY CHAIRMAN: Just a
minute.  Your Special Mention is  re-
garding the Railway project and the
Hooghly “project.
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SI1HRI GURUDAS DAS GUPTA: No,
no, 1 have raised a number of them..

THE DEPUTY CHAIRMAN: 1t is not ~
written here. Please confine yourself
1o this org\y.

SHR1 GURUDAS DAS GUPTA:
Madam Deputy Chairperson 1 wrote
some Central Government sponsored
projects in Calcutta beipg truncated,
construction delayed, causing great
people of
And here is my pressg clip-
ping, Madam. I do not know what has
been writlen there. * Therefore, "1 say,
this policy of neglect must end. You
are discussing with everybody every
problem. Soime problems you have
solved. Some problems you are going
lo solve. Why can’t you call the new
Mayor-in-Council for a  discussion?
Why can't you call the Minister in
charge of Urban Development i8r a
discussion and end the problem be-
cause [ believe that the health of Cal-
cutta is the health of India (Time bell

rings), And this is what I narrate, the
lamentable story of Calcutta, one of

the greatest metropolis of the whole
world, and a very important part of
India as a whole,

SHRI SANKAR PRASAD MITRA
{West Bengal): Madam Deputy Chair-

man_ 1 give my full sdpport to the
statement just now made.
THE DEPUTY CHAIRMAN: We

shall now take up further considera-
tion of the Criminal Law Amendment
Bill. Shri Bir Bhadra Pratap Singh
te co.linue his speech,

—_——

¥

THE CRIMINAL LAW AMENDMENT
(AMENDMENT) BILL, 1985—contd.

RSHRI BIR BHADRA PRATAP
SINGH (Uttar Pradesh): Madam
Deputy Chairman it is no doubt that
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strict discipline must he enforced in
the BSF which I mentioned yesterday.
The BSF, as a para-military torce, has
a vital task assigned to it fiom time
to time. Apart from discharging the
iunctions such as a sentinel, the Secu-
rily Force has fo check smuggling and
border infiltration; it has to help the
civilian authorities to maintain law
and order. There is no task for whith
the BSF has not been iried-so far,
Atter the 1971 war, both on the eastern
and western sectors, the role of the
BsF has been  expanded, including
actual fighting side by side With the
army and infaniry baitalions. That
being so, Why can’t they be comple-
mentary forces to the army? Whereas
the supporl which is available to the
army 1n the time of war, it is not avail-
able to the BSF, such as armoured car-
riers, artillery engineers, ordnance and
supply units and their support. The
management of this para military force
is not even on par with the Indian
policg ~service officers and ihey have
leszer salary grades and perguisites.
To compare the two forces will not be
appropriate. The BSPF battalions and
their officers are somelime assigned
lower posts with lesser'salal-y grades,
sut so tar as the question of the duties
or the BSF personnejgds concerned,

they have to play an important part -

in discharging the various duties as-
s12aed- to them. Looking to the role
played by the BSF they should get
remuncration and benefits commensu-
rate  with their work and  service 10
the nation in checking He intrusions,
violations, interference and depreda-
tion for which they have to face con-
siderable hardship. In view of the en-
ormous duties, varied duties angd dif-
terent tasks that it has been assigned,
to which many of the learned speakers
vegterday referred and I do not want
to repeat them. and in view of the
facy that it has to work on the borders
for all the 24 hours of the day and 365
days ot the year, we must pay due
attention to their needs and require-
ments. This is one force which has to
remain active all the year round., The
military gets operative when there iy

[ ¥ AUS,
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“a 'war and when they are required for

a specific purpose but the Border
Security Force has te work every day
thioughout the year.

Therefore, Madam the demands of
the BSF tor better service conditions
seem to be sound and genuine, As one
of my friends was mentioning yester-
day, their renumeration allowance,
proper schooling facilities to the chil-
dren, separate family accommodation,
provision of detachment allowance and
problems of cadre management and
pension payments must be paid proper
altention. Of course, I do agree that
there musi be strict enforcement of
discipline in the forces and those who
tKoy
must be punished, but gimultaneously
their service conditions must be im-
proved so as lo enable them to woik
mote eftectively towards the perform-
ance of their duties, which include
checking ot smugglers activities and

_illegal entry and intrusion across our

borders, Therefore, Madam, I very
respectfully submit that their service
conditions must be improved. With
these wonrds I conclude.

SHRI P. BABUIL. REDDY (Andhra
Pradesh): Madam Deputy Chairman,
ihis Bill is a very simple one and I
exlend my support to il. The object
is to amend section 11 and bring the
Border Security Force on par with the
Army, Navy and Air Force in thé
matter of dealing stringently by the
courts constituted under the various
enactments: not only exclusive juris-
diction of special courts but also the
courts constituted under those Acts
should be enabled to function so as
to deal a deterrent punishment to these
people. The Border Security'Force, I
think, was conceived in the year 1965,
The size of the Border Security Force
fias been increasing and it is now, ac-
cording {o the information I gathered,
aboul one-tenth of the Army. Madam,
thousands of p.eople betonging to this
force are working in very difficult cir-
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cumstances in the border areas. It is
true, their interests should_ be pro-
{ected. But it is also equally true that
when people in such a force commit
crimes, deterrent punishment should
be meted out to them, It is with this
object in view ‘that this amendment
hias been brought forward before the
House.

Madam, much has peen said aboul
the service conditions in this force,
about the remuneration that should
he given to the personnel; it has been
said that their service conditions should
be “improved. I do not want to repeal
what has been said. But I would like
to touch on one subject on this oc-
rasion. Madam, everybody is concern-
ed over the growing ~crimes in . the
country; pariieitarly, young people are
becoming desperate, they are develop-
ing a desperate atfitude. Children,
studenis. children of people highly
placed arc sceking excitement through
commiiting crimes, This is a very
dangerous trend. Leader?® of all poli-
tical partics, irrespective of their party
affiliations, should bestow thought to
this and devise means to prevent these
people from committing violence. Viol-
ence, as you know, is the grea est
enemy of democracy. Il we have to

save our vast country fram anarchy

we should see that these young people
are not allowed to go scot free when
they commit crim@s, This is a very
important question and we should take
steps, comprehensive steps, by means
of law, to sateguard the inferests of
the country, by putting an end to this
tendency in the young people.

Madam, recently, 1 read an article
on the reasons for the growypg crimes
in the country. It has been said’ by
the eminent author that two sections of
the society contribute to this. One sec-
tion is'the police and the other section
is the politicians, These are™he two
classes which contribute towards the
growing crimes in the country. I will
tell yvou, Madam, that I humbly agree
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with this view of the eminent autbor.
I will now try to substantiate my state-
ment. All of .you will agree with me
that in every ajty today, there are
thousandg of rowdies. They are called
dadas. They are people wielding in-
fluence. They are afliliated to the po_léti-
cians in power. They have political
influence.

SHR1 SANKAR PRASAD MITRA
(West Bengal): Anti-social dadas.

SHEI P. BABUL REDDY: THes
anti-social elements huld every city

to ransom. Just as colleges are affilia- »

ted to universities, these, dadas are
affiliated to politicians. I am not say-
ing, this party or that party. One party
may he more guilty and another party
may be less guilly. But the fact is
almost’ all the political parties are
making use of these¢ dadas. What hap-
pens when a dada is arrested? The
Commissioner of Police said in a press
conference in Hyderabad that when a
person was arrested, a telephone call
came saying Ehat he should release the '
person immediately:. The position has
come to this, About ten days back,
for not giving Jrnamool to a rowdy, 2
man was stabbed, a shopkeeper was
stabbed and killed in daylight in
Hyderabad. This wag reported in all
the papers. I will give you one in-
stance to show how the politicians are
behind these dacoits and rowdies.
Ahout three jyears back, I read in the -
papers  in W.P. one dacoit performed
@ vagua for ten days  where thousands

- of people were present. The person

carried a reward ot Rs. 10,000 on his
head. 1If anybody gives information
about him, he would get Rs. 1 ,000
rupees. Before 10,000 people hé per-
formeyd the yagninam for ten days. 1
read it in the paper and those who
have read it will vouchsafe me. At the
end he gave an offer to surrender. He
but two conditions for the surrender.
The one is that the Chief Minis{er
should visit his village. It appears no
Chief Minister had visited his village
at any time, And the other condition

was. that the Govegnment should start
a high school in his village,
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VISHWANATH PRATAP SINGH):
May 1 know the name of the dacoit?
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SHRI P. BABUL REDDY: 1 do not
know the name of the dacoit.

S8HRE VISHWANATH
SINGH: If you are referring to him,
he is now dead. :

S

W

SHRI P. BABUL REDDY: He might
be dead now, but my point is. at that
time, to which politician was he affilia-
ted? Otherwise how is il possible? 1
am glad that the L.eader of the House
knows about this. He was also the
Chief Minister. Perhaps he was not
the Chiet Minister at that fime.

SHRI VISHWANATI1 DPRATAP
SINGH: But then he wes eliminated.

SHRI P. BABUL REDDY. 1 agree
with you, I have got very high regards
for you, At least you kept your word
and guit the office as you could not

" coatrol the crime. Al} honours for you
¥ am not saying anything against you.
But .the fact remains, he “celebrated
the yagnam before 10,000 people  fot
10 days. Particularly when the prize is
on his head, how is it possible unless
some powerful politician: are hehind
him? ¢

{ will give another instance how
politicians are encouraging crime,
About three years back, one notorious
rowdy with his gang, in the centre of
Hyderabad. Abid Road, brought
entire life to a standstill. The Police
Commissioner held a _press conference
and in the press conference itself the
Police Commissioner said that the row-
dy was a close friend of the Home
Minister.  (futerruptions) So, these
are the things that are going on. One
should give a serious thought to-it. I
am not blaming this party or that
party. »Those days have gone when
patriots and freedom fighters entered
the legislatures. Now the days have
come when smugglers, dacoits,  high-
Yackers and some such people are enter-

PRATAP
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ing Lhe legislatures and they are the
persons who are recejiving honours, So,

this is a very serious thing.
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Then, I have ‘to say one word about

. police. Forty years back when I wag

a young advocate in Madras High
Court, a friend of mine was selected
as a Magistrate. Once, while he was
passing through the flower bazar, he
He went to the
nearby poljce station. He found the
S.I. to his surprise and happiness his
When the Magistrate {old
him the purpose for which he had come
to the police station. he was asked to
wait there. After some time, the S1I,
brought about 20 purses and put them
before him to see if there was any one
belonging te him. One of the purses
was his. He checked up the purse.
He found thai the entire money and
the papers inside the  purse weis
tact.

in-

. ]

That shows how the pickpocket is
loyal to the master, thai is the police.
Recently, in Hyderabad a Police Com-
missioner was holding a press confer-
ence. One young man forcgfully en-
tered the conference, When asked why
he had come. he said that.he was a
pickpocket, he had recently married
and wanted to lead a peaceful life,
But the police ~would not leave him.,
They wanted Rs. 300 per month as
mamul from him as usual. The police
beal and he was forced to commit an- -
other  pickpocket to pay the  mamul.
This has appeared in the papers.

So, my submission is, the police and
the politicians are supposed to be
under moral and legal obligation to

-protect the people from violence, but

they themselves are contributing to
this. Therefore I suggest to the Minis-
ter to bring lorward a comprehensive
legislation to check this tendency hoth
in police and politicians who are en-
couraging crime in this country, who
are spoiling youngmen, making them
anti-social elements,
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AT gani, fagegeam w1 AT
HTATAT q1 QAT gA OF T &
fegeam o A ot }, uw adr |
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o T ff FroAS NG qamE
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gt g &7 #7 SdY 9@ % &9
fasdr & ot smAg fasdt & oo
1957 #H1T 1958 # fawdr of ?
aur ag THa @ 7 Far § gy 4
¥ @ § v s o wfea ww
FIET T IE TH gHY F A€ I A
80 9WEZ SMA 9T BT T WA
Y § MT I fFT gmw g FW
&1 o W et At AT @0
ag faafysn d gtar =nfae ot @g .
&F AT F® FAF 7 arfr ag @A
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grfaw 3t qrfexi &1 @t wve & fEs
TER #HT A1 I W FTAFT 4 &7 T
qIE T A1 ¥ magde g gaafas
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At gAafezdioA &1 99 @, SEF
FEeT Uw § fmar sig fo zad
ZAAL . UL, TART AT FS[ FEW(A
AMFL TE ARAT FX Gyrar, A 7
atg § THIH {0 TEY gaAE fmaEy
qrff @t A 2, Ta¥ waar qrdd,
g GE wm gEm @ & v 3z
SEIE TGS F A TG CA B
gl &, ag Hew T 9 § T Al
Tt adF ¥ FEA-Aw &1 DT
ALY @I, A R Ted gid W at
ag aar =St g, gardy A4 a9 Aty
diee ifewr S F1 migl & grad
aNT QI
fv gawr afaa wite w1 & aff
™ qvEr ®AT IFH fr FgrEd @
ST &1 I QSAT A oq1q AE A,
FE T3 arssg A I A N D
gmt #@7 A faadt sawr a9w &
ft dfsq qagw= @E ¥ Iad -
ST 59 AT H gefl A w8 g .
dqeeadt 1 w¥W § 1 IAE qF
T AT AT, INE FATU AT
I |

144

g & FqrT WM T Al BN
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ATHIT 97 F 99 A1§ §, 98 T
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FqT ¥ qq0q0 77 &, T & F qQ
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Gt & wfy Aergwar afad b5

21 7B Of gswrgal A w1 §
fo awe 3 fag @ w1 @A 5y

g & fag dwa fear 41, =W
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Ferh | A fRar o g FIEq
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& g9 @ gyafsdi MT geFd A
g F o3y a9 qud "rﬁ Ll
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qaq @ |

IEAMET WA, § ST Sl
F AT AF0 ARAT § W oqEA H
aﬁamaﬂéuafmwmﬂ
AT ?g"r At o Wit g3 asar
I w8 2, & 1 9g AT FTAA AR
g 5 ag Nt feafr 2@ &, 3aE NG
FF A B §, IqAT I § LA
# FAr Arfge o+ #ar For g var
AT T F AW ALHA AT gAileat
£} HIT W | WA FY AT AR
qeft S 1| TUF JE AT MK
i g8 ?;, grfeeam & @y g% 2,
A g wiT g @, Na dadgd d
w74 ¥ fegrgeam @ fawrsd gar A9
¥ gaifsal N gaerr AR g dm
¥ weaT agdl aEf @y & 1 fead daar
¥ gadfsd w A &AM WO F,
el Wrad wara aarr qiEa oo
waw 1 feafy 3dr F Froow v 2 |
. ®g wAeq & qrar a4 § w 9w
N gtz § @ &, afeww ¥ foa

»
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foar 7@ & 1 few® 1 @ & ue St
gEATe H2Y § I9Y A W AT0H 2 |
ot foeeft § Y gaar gt saF faa
gfrasg Wre fd a8 @t
ufr safrt &1 g & oy +)
g ¥ gfan famr v & ar dz @
FLOW 139 20 § gy F qregw
a T a7 giaare o @ g afexw 4y
NF o m @ § faaF Fvor amaAr
?HF&Q‘WWW%TWWT’T
2 ATET & gFT ATAT 8, AR WA
EAE IS S G L S -
qarAre Bar 91w wewd & g
fgrgeq® @1 Irad @ [AT Ymr
& g7 qza0 IF 3 & @ % |
3 qaifsd foadl € dear & o § 73
594 HEIAT WAl ST AFaT a
fo wgm &1 _@AT T gR FRA
AT AT AT G & 1 g SE fﬁ‘ LEA]
g | €AT 9T qfew @ft @
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g3 ? SA T FI AAT 9 ¢ ey
gddl At AT geg FT A R, fyaa
FUS &G H TS fare:r ﬁqf
fadter At w1 "X C4a qid 5 aig
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SHRI SANTOSH KUMAR SAHU
(Orissa): Madam Deputy Chairman, 1
yise to  support the Criminal Law
Amendment (Amendmg) Bill, 1985.
My only feeling had been that 1 should
congratulate the Honourable Minister
for bringing forward this Bill although
it is a belated one. The aims and ob-

. écts of the Bill under BSF rules, as has

been pointed out by the Honourable
Minister, are: (i) to prevent trans-
border crimes, unauthorised entry into
or exit from the territory of India; and
(ii) to prevenl smuggling and any
other illegal activity. 1f we analyse
the' facts probably’ these laws would
have been applied much earlier, be-
cause we are sitting on a 'volcano of
crime explosion and the winds of
crime. The winds of crime are having
wide repurcussions on the social up-
heaval of the country, It is not merely
restricted on our international bor-
ders, but in the North-West gector as
well as in the North-East gector the.
crime winds are tremendous. It has
come as a shock-wave which requires
a permanent therapy for its treatment
in the country. It we go in a haphaz-
ard way without 1looking into the

matter,.then, we will be facing much
more difficulties,

.If we go through the latest report
of the Internationa]l Nartotics Board
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we find that India is rapidl® becoming
a major transit point for the illegal
transport of drugs. In fact, the author
says that both drug abuse and traffick-
ing are on the increase in the country
as a result of the lax laws and the
lackadaisical attitude of the authori-
ties. We have not iaken proper care
to safeguard these points from the
legalistic point of view. In that report
they have also staled that they were
ashamed to read the reports that as
much as 70 per cent of the heroin—the
deadliest narcotic of them all seized
in Western Europe in 1984 came from
the Indo-Pak region. The BSF person-
ngk are entrusted with the job of pro-
tecting our borders which is quite long.
In spite of the BSF personnel on our

borders, the winds of crime which
are corming from other countries
throngh  terrorist way, and  narcotics

way have destroyed the social fabric
of the country. These terrorists are

challenging even the security of our
motherland, ’

)

This is not a very simple question.
It requires a deep probe into the legal
and juridical approach of criminal
procedure code. The BSK has not got
a very brilliant history though it was
created with some purpuse—as has
. been pointed out by mady hon, friends.
The high officers in BSF are inducted
irom the IPS cadre who do not have a
feeling .for a better growth of the BSF.
This organisation was forined some 20
years back and should we not envolve
a process. At the beginning we felt it
was necessary to induct IPS officers
to head this organisation. Bul, after
20 years: is it not necessary to fill up
the vacancies or posts to the officers’
grade from within the BSF organisa-

tion in order to create a sense of be-~

longing., Without any incentives: how
- they can be held responsible on our
borders?

In.the recemt past we have seen how
trained terrorists ' have committed
.crimes in Dethi and other parts of the
country. We know that how much we
have suffered againsi the terrorists

—h—
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who have used gophisticated machine
guns, Is it not necessary that we
must have trained personnel to tackle
the terrorists? Is it not necessary that

we must have that type of communica-
tion which terrorisis are having? I feel
that the BSF and our para-military.
forces should be imparted such type
of training so that they can catch hold
of these international criminals. Who
are 1iraining the terrorists?. Who are

infiltrating info our country and creat-

ing shock waves? We are passing
through an age of criminological crisis.

We are silting on a voleano of crimi-

nal activities, which involve a contlict

of penclogical theory and crime explo-
sion which we could not have con-

ceived of ten years ago. So a re-
examination of all laws is needed to-
day, though here the Minister is only

concerned with the administrative part.
The whole question of eriminal law
should be re-examined to meet the
present situation, So far as this law-
is concerned, we had an amendment
earlier for the army, the air force and

the navy. So action must be taken so

that a better sense of discipline can
be ensured in the Border Security -
Force. They require special protec-
tion by this apd this has been ‘timely.
But at the same time, I would like to

submit that just as you have the Police -
Commission or other commissions, the
problems of the Border Security Force
must also be looked into so that we‘
have ‘a better admimdstrative cammit-

ment from them.gnd they perform their
duties with 'greater care. And there
should be a publicity wing also to
publicise the effects of the border
crimes so that the local people are
made (o cooperate with them in stop-
ping these crimes which are happening
iq the border area. Here social cohe-
_Sion is very important,
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If we analyse the modern history of
India, in the north-eastern sector, in-
filtration has been terribly high. We
harve ‘to spend now crores of rupees in
erecting frontier walls, We have neg-
lected this part for long, tor more than

»
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30 years, as a result of which we have
now to face sociological problems. And
Assam was threatened with a political
problem, because of which the people
had to revolt for their survival. Simi-
larly if you come to the north-west
sector. many of the hon. Members have
talked about it. I{ is a sector where
there is affluence. And how has that
aftluence come? Their alfluence has
come by the smuggling of narcotics,
which has been reported by the Inter-
national Narcotics Board. It is coming
from Pakistan now because Afghanis-
tan bas been sealed and it goes via
India. Delhi and Bombay have become
the greatest narcotics centres. Are we
not ashamed of it? Shall we not take
steps to stop it and save our younger
generation from  great  suffering o
future? Madam, if we read world his-
tory, Japan was a small country and
when it wanted to fight China many
decades back. it started injecting them
with opium and when they became
opium-eaters, the -whole country was
‘ defeated. That is the history. Now
international de-stabilisation forces are

training terrorists because they want .

to see that India does-nol prosper.
They want to de-stabilise India. They
want to control Asian polities; they
want io control South Asian polities.
So they are training terrorists: thgy
are making evetry preparation. Are
we prepared with a security force
which can check théir infiltration?
Even today we see a news item in the
newspapers. Lalit Maken was a ris-
ing Parliament Member, a trade union
leader, who was killed recently. Still
no clue has been found. Today the
newspapers have come out with a
photograph of Lal Singh, an inter-
national terrorist, saying that he is
the probable suspect. But we have not
been able to catch him up till now. He
kills right in the Capital of Delhi! What
is our efficiency? These things have to
be taken as a challenge. It is not only
* a question of the life qf one person
or two persons, It js a question of
raising the morality of the people. qf
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raising natiopalism in our countl.%
whatever the cost. We have to do 1_t,
if we have to survive in our economic
life also, because without the nation,
where can we stand? So a thorough,
comprehensive outlook must develop
for guarding our border to meel the
challenges of international crime. And
if the para-military forces have to dis-
charge their responsibilities, th?y must
have a sense of new administrative
commitment, without which probably
they cannot discharge their duties.
Merely giving them facilities will not
be enough. You must evolve a certain
system by which the higher authori-
ties will have a sense of belongliig to
Security Force, without
which probably a preper development
ol the Border Security Force to achieve
the objects for which.dt was constitut-
ed, camnot be had. The honourahle
Minister who is piloting this Bill is
concerned only with a limited sphere,

1 P, M.

As regards the other broader question’
I hope he -wifl convey our views and
feelings to ,he other congerned Minis-
triecs—the Home Ministry, the Law
Ministry and the Defence Ministry—
and see that ihe needful is done. Many
of my honourable friends who have
spoken have called this a national
issue. Yes, it ig a national issue; we
cannot lightly trest it as a criminal
act. These criminal acts send national
shock waves, they spell national and
international disaster ftor which we
have to pay very dearly in the future.
We should, theretore, take bold steps,
bold measures. we have to instil a new
senfp of dedication in them, They work
in difficult areas and they do have
difficulties, Government will, of course
do its best to remove those difficulties.
Like in the army, a sense of patriotism
must be infused into them. Opportuni-
ties to higher posts in their cadres
should be provided so that they get a
sense of belonging that they have to
live in the organisation, grow with
the organisation. distharge their duties
to the arganisation to the best of their

3
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abilities. It is very important that
they should be supplied with more
sophisticated communication system
and other eguipment. The interna-
tional crime is passing high and fast
and we must have sophisficated and
- advanced equipment to combat it. The
situation is becoming alarming. There
must be a lot of publicity also  given
so that people in the border areas co-
operate wWith the security forces. The
people also have to play their role to
keep the- country’s security intact.
Then alone can 'we march ahead. thén
alone can we check foreign agents who
are out lo threaten the security of our
country. The Border Security Force
can discharge its functions more effee-
tively and more efficiently if the peo-
ple of the area cooperale and help.
Therefore, it is very necessary to give
wide publicity. 1t requires a new angle
a new thought and a new horizon.
Madam this is a large issue and
guires a lot of time to discuss in depth.
I am glad the hgnourable Minister is
trying to prevent corruption, smuggl-
ing, elc. There are also people who are
honest and who will surely help the
Government in fighting the menace of
smuggling and corruption. On its part
Government must also be vigilant and
take necessary administrative measures
1, thereforc, wholeheartedly support
this Bill. 1 would also request the
honourable Minister to convey our
views to his otler colleagues concern-
ed with the broader questions and see
that necessary Iimprovements and
changes are brought about. Thank you.

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Madam, before you adjourn
the House, 1 wish to compliment. the
honourable Minister. I know he is a
cricketer. Yesterday he was the open-
ing batsman. He piloted this Criminal
Law Amendment Bill. Overnight he
continued in the Question Hour, Now
he is cofitinuing with this and after
lunch he is going to move a motion
on the UPSC reports. So he js mak-
ing a 'double century. So I want to
compliment him on this achievement.

N
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THE DEPUTY CHAIRMAN: The

llouse
p.m,

stands adjourned now till 2

The House then adjourned
for lunch at four minutes past
one of the clock,

The Hoﬁse reassembled after lunch
at four minuteg past two of the clock.
The Deputy Chairman in the Chair.

THE DEPUTY CHAIRMAN: Now,
let us contlinue with the discussion on
the Criminal Law Amendment (Ain-
ending) Bill, 1985. Now, Mr. Gurudas
Das Gupta to speak.

SHRI GURUDAS DAS GUPTA
(West Bengal): Madam, this amend-
ment has been long overdue and we
do not know why ii has been delayed
&0 much. Il is possible that the Gov-
ernment has béen moved to bring for-
ward this amendment as a result of
the increasing smuggling that is going
on and the corruption that has, of late,
daveloped in this organisation known
as the Border Security Force. I do
not say thal the Horder Security Force
is as a whole corrupt. But at least my
contention is that the Border Security
Force is not behaving in a way which

.can inspire confidence in the people.

West Bengal is having a long border
with Bangladesh. Let me give you an
example. The jute season has begun
and that day in Calculta we were talk-
ing with the people about the avail-
ability of raw jute in the Caleutta  mur-
ket. Somebody very important, a jule
official, told me: sir, there is an item
known as invisible import I asked him
what is this ‘invisible import’? He
said that across the border from
Bangladesh lakhs of bales of raw jute
come into the market. This year,
Madam, the problem is more serious,
because it is estimated that we are
having a super bumper crop. and frem
Bangladesh about ten lakh bales of
raw jute is expected to be smuggled in.
1f it takes place like this, as it had
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taken place in the previous year, then
- it will depress the price of raw jute
in the market in West Bengal in’ parti-
cular and in India as a whole, There-
fore, this is a concreie example of
how the BSF is abjectively not only
helping smuggling but also depressing
the price of a principal crop, which
is doing a great harm.
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On another occasion, I remember a
party comrade came running from
West Dinajpore and asked me whether
1 could prevail upon the West Bengal
Government to sel up a police camp
on the border. I asked him: why do
you want a police camp there? He said
that the BSF is only there to see that

the dacoits who come in can easily get

out of our country, And in some .cases
it is being alleged that the BSY¥F sup-
plies the dacdMs from Bangladesh even
with fire~arms. I do not know. But
that is the complaint that was made to
me by some poor people belonging to
the flisirict of West Dinajpore,

Madam Chairperson, it is a knpwn
fact that the BSF has failed thoroughly
and miserdbly to stop infilleration on
Punjab border. It is not a question of
stopping infiliration. It is a yuestion
of stopping smuggling of arms, fire-
arms, sophisticaled arms, which every-
day threaten the security of this coun-
try. This is. again another feather in
the cap of ile BSF, And I would like
to know from the Minjister concerned

¢ whelher thig amendment is going to
put a stop or discipline the most orga-
nized gang of robbers stationed at the
borders of our country.

Madam. then again, ancther instance.
In the clash between Nagaland and

Assam, it is common knowledge that.

the BSF was used to rob some villages
of Assam., BSF arms were used for
an aggression—I should say, an inter-
hal aggression—on the border people
of Assam, How can it happen? How it
happens in a land where still we be-
lieve that law prevails? How in a coun-

~
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“try like India an organisation known

as the BSF, armed, behaves as & gang
ol gangsters in some places is clear
from the instances I have given. There-
fore, the question is not one of bring-
ing an amendment. The question is 1o
impose discipline. The question is to
impose organization. Th¢ question is
io motivate the organisation. And,
Madam, I wish to submit that such a
process of mofivation and discipline
cannot be done only by bringing such
an amendment. I am told by some
friends belonging to high offices of
Government that the BSF hag become
a dumping place of putting the most
corrupt officers. Where the Adminis-
fration does not feel secure with the
behaviour of some officers; it is the
best way of sending them to a refugee.
And the refugee is the Border Security
Force. 1 think the Government of
India js not only playing with the BSF,
it is playing with the security. it is
playing withlr the frontiers, it is play-
ing with the external enemies who are
there on the borders. We know what
Pakistan is, We know to what extent
infiltration is taking place acdross
Bangladesh, We know of the other side
of Nagaland. India is surrounded by
hostile enemies. Many ‘of these coun-
tries are constantly being brited and
armed by the greatest enemy of Thdia,
ie America, Therefore, the indian
borders must be protected. The force
that is there to protect the Indian bor-
ders is not only the Indlan Army. It
is the B.S.F, also. The most sorrowful
and lamentable siory is that the BS.F.
is not only not performing its duties
and has failed to perform its duties.
but has become an agent to help the
smugglers, the dacoits and all those
forces which are fissiparious. There-
fore, Madam, I do not say that I do
not supporl the anmendment. I support
the amendment. But 1 would say that

it has become overdue. The ordinance

was passed in 1965 and the amend-
ment came in 1985. Twenty years have
been taken by the Central Government
to bring forward such an important
amendment. Better late than never.

Therefore T support even this b’elated
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decision or move on the part of the
Central Government. But I support it
with a warning. This amendment would
not bring any drastic change which one
would expect in the B.S.F. There must
be a drastic change and the drastic
change can take place if it begins at
the top. What are you doing with the
top? What are you doing with the
officers. Group Commandants,
Group Officials whom you have dumped
there? Therefore. Madam, it is a ques-
tion of getting a concrete assurance
from the hon. Minister who P pllohng
the disrussion, -

Lastly, I shall say that the Govern-
ment of India is not creating good pre-~
cedents by using the B.S.F. in the in-
ternal affairs. Gencrally, we call
military and most of the time we call
the BS.F. The B.SF. is calied upon to
stop the riots. The BSF is called upon
to put an end to the turmoil. That
should not be done, If the BSF .is
used as police, its morals will fall and
that will be a great disservice. While
speaking that, I admit that all people
belonging to the BSF are not corrupt.
1 believe that there are many healthy
pecple. It is the task af the manage-
ment that is the Government. to en-
courage the healthy elements and to
put down wfth a heavy hand all those
who are creating trouble and disorga-
nising the. Border Security Force
this country. Thank you, Madam.

Sl 8 A A (I TET) !

. mAdg gvaaefs w@Esn, gz of
dmed  fadas weaw few @
G ool @ s Ivw e
FT USAFIfaF Frera A TA[Ar
FE AU HIT AL EFM 1 ;T
B § qfAE W AR @ Tew
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WE geaT 9 [SEd Ao Sy s
g @ W & S aEl § sg&
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¥ TeF A M7 HIW [ FY
g fo Yge § W G AmEier
g1 9Ar g faﬁ faas omr qeen
79 & FaF 7w A WMAE w9
gfa B TR F3F TERU HIX T4-
8ot & wfq  dwEEad zfoa #1
21 @ 0 uF wra & T8 %‘r%
e B L B B r@ g
qg S SET FFNET wEW & SEA
Ay fearaz 1965 w1 FT W
ff WL IEF FqT 1968 W AET
YAl ®W OF §91 W 1969
7 zafam & wdfga fraw a9 o
TIK 7T FY o & qZr fAarar
Wr ¢ AFC $o lo AT FAIA
gt wsq (To FEo HWRe 1961
T@e dio 1762 T8 1774) ¥
fotdz %@ &1 &1 /549 vx wEk
a1 3z 2 f& ag walss ~@mEEy
o1 Bgar 1971 & g wfF faw faa
g T@ §IWT 99 T FAWAT g% |
faavar, 1965 #1 wH faq dAFied
JEEE & A WRE W KEAGE
g@ic ®1 ff | IgF 9T 1968 #
ot wigfaa a1 ar 1969 § S
fagn 7% 9@ f&a a 1961 & HaaAT
gTErT N NAFRHA H a1 1 § oag
s aEw o for awg @ & w9
a2 frw o ofafan 9, fa=
gaTsd  WEEGs ¥ FHA A
agra faar st w@r g 99 {79 9§
. Ag INAq wAT ) FYI
FE T FEASG FRy wWE T A
wsngal W oUx wariEa s &
Wﬁmmrmr%ﬁsgﬁrﬁqﬁa
% go fauer wr £ 027
Aoyl |7 faq 'a qre T AT @EA
A% v ug ¥ f5 A 4w § AW
ar fafqzd % aw ar FE W a9
F T S GH woa™ § A
g g 3w f‘as? FIT TAEET FY
St & 7 oaidt FEfRE W %
foaq sy 9@ ¥ foa% favg @
#1939 QY afaeriai Fi s
fasly, fpad Gy &m ¥ A% faeg
fawrfra st &1 a8 fFadi v
a1 &% fawic fear @ s fra
GHIT F FEHAE TN T2 g SWU
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FT ® & w9 fgafad #§ =mem ¥
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gar faa qrolt oar A ¢ SEes
am & Hafew s mlawe
zx fawrr = § & mr g @a
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T FAA ARG JATGT AT ASI FH
fac | @ U AqIWT 38 ¢ & =T
fer wfq faq amfe gwad &1 7EQ
F fac wtar gArg sroer §1 48 IEw
qEI & AR s @ ara faad

79 & fag & A iG] 3 TIH B,
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g9 ¥ BIEFT T4 qf@R 1 e
£ BATY WATAl A g TW g,
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gy vl #1 foer & fac & a
g s zal gwrd sEwfal w
qheT ggd FW fAAd § | W Ag
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R Y 98 S @ gAd (afwear
% waw ¥ fsgw g # @g@ar
za¥ APl @ awET W O§,
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g1 9T RfE v Fual gfa-
e qrE F ¥ NS &1 gw
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agra, wi @A @ ¥ gk
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“If the police has to perform
better, it must be given a fair
deal than it has received so far.”

HE gE I gOIT waAT Y &Y @rmr
qTar a9 & FHANE q Afy-
FIFE 9T ot qEq gt & r @t /Q
faaza % fr ST Jar wAl, FAE
aga, ¥ wifz § afg & w1 "
T sﬁi‘ I

ag Gﬁ mrr“raa fwar v |y %
ZAY A FE HANE TN & 0 "G
wade ¥9 Fw g 5 S nw
¥ gAATe A Kfww # F g9 gw9<
& #wea ot § g # ge §
& wa whafrag 91 @1, o€t @9%
A AT &1 | WA FIFT
qE AT YU AFT AT FT I
T gl & f@ e & AW §
odY g W & 0d qWel &1 qar
o1 §, TAf9Q dwET @ S @
¥ wofem faerrd & 999 91 9o
foar &1 @r g1 o7 WA F qra F
Tq faqa®s &1 €ama @ § )

SHR1 B. SATYANARAYAN RED.
DY (Andhra Pradesh): Madam Chair-
person, I rise to support this present
Criminal Law  Antendment (Amend-
ing) Bi'l, 1985, which has been pas.
sed by the Lok Sabha and is now be-
fore this this House for consideration.
Though it. is late and overdue, still
I congralulate the Minister, Mr. X, P.
Singh Deo, the young and dynamic
Minister, for bringing {forward this
Bill. :

The preent Amending Bill seeks a
simple amendment in section 11 of
the .Criminal Law Amendment Act,
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1952, This amendment secks to e;(-
clude the jurisdiction of the criminal
courts from trying any offences which
are triable under secticns 46 and 47,
any civil offences committed by the
personnel of the Border Security
Force, which would be tried only by
Security Force courts. In the State.
ment of Objects and Reasons it has
been stated that it was in the year
1961 that the Supreme Court held
that the Army Act was not exclusi-
vely applicable to such offences and
according to the provisionls of the law,
the criminal courts were competent to
iry cases where army people. were
hauleq wup for offences. An Ordi-
nance was promulgated followed by
an Act in 1966 and now it is 1985. 1
would like 1o know from the Minister
why such a long time, nearly 19 to 20
years, has taken place to bring for.
ward this Amendment Act. The Go-
vernment and the authoritias fully
know that many crimes have been
commitied on our borders by the bor-
der security force men and everything
is not all right with our BSF., Somé
of the border security force men are
actually involved jn committing these
illegal actd, these crimes of smugsl-
mg and illegal entry into the  country,
These are very serious matters, 1
would like to know why the Govern-
ment was sleeping over these matters
all these years. When the offences
were so serious, they did not take sny
steps to bring forward these amend-
menis so far.

Secondly, some of the border se-
curity men are actually in connivauce
Wwith the people who are commitfing
“the crimes, 1 would like to know
what steps the Government has taken
all these years. How many such

border security men are involved in

thebe crimes? How many people have
been arrested, punished and what
other steps have been taken to im-
prove the situvation? It is a very
serious thing. Not only do we have
borders with Pakistan byt also with
Bangladesh, Burma and other count-
riegs.  Our country has got a very
long border. Sp it is a very impor-
tant and a very serious matter. The
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Government must be very vigilant
ang see that these people are properly
trained so that they can guard well
the borders of India. I would like to
k¥now from the Minister what concrete
dteps have, been taken to safeguard
the border and prevent lsuch acts in
future.

1985 ]

Then, in view of the illegal activi~
ties of some of the border  security
men, is the Government taking any
effective measures to recruit the best
men and give good training to them
so that they can safeguard our bor-
ders and exercise vigilance on  our
borders? Hap any scheme been pre- |
pared by the Government in view of
itg past experience? Are we trying to
recruit best men in the army? Have
we ‘got any scheme to recruit best men -

* in the Border Security Force also?

Ii is the primary responsibility of

the horder security men {o maintain

vigilance on our borders and prevent

smuggling and illegal entry across our

borders. But in recent years we

Have seen that the border security

men are used to maintain law and
order, Whenever there ave distur-

bances anywhere we call the border
security men or the army. It is not’
good on the parl of the Government

o call the border security force 1o

maintain law and order. . Of course,

in certain circumsiances you can do
it.  But you cannot do this as a rou-

tine, you should not use {lhe Border

Security Force regularly to maintain

law and order.

Madam, in the end, I woulq like to
know from the hon, Minister whether,
in view of the conditions in view of
ihe past experience, the Government
have thought of any scheme by which
they will use the Border Security
Force for the purpose for which it is
meant. Secondly, 1 woulg like 10
know «whether the Government have
any gcheme by which they can recruif
the best men and give them the best
training because the matter is very
serious. Thirdly, to prevent these
things, the illegal entry, smuggling of
goods and passing on [secret informa-

1]
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tion from this country to other coun-

tries, what concrete steps .have been

have?
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. Thank you,

THE MINISTER OF STATE IN THE
MINISTRY -OF PERSONNEL AND
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVAN-
CES AND PENSION AND IN THE
DEPARTMENT OF CULTURE (SHRI
- K. P, SINGH DEQO): Madam Deputly
Chairman, [ am extremely grateful
.to both sides of the House for their
unanimous support fo this amendment
to the Criminal Law Amendment Act,
1952. Madam, I am also yery greate-
ful for the very keen interest which

hon. Members have taken, for their
impressive home-work and for their
very incidive knowledge. Some of
them® were speaking as if they had
personal experience of the type of

activities that are going on. Some of
them have also referreq to what they
have heard from their friends, com.
rades, associates and " colleagues.

I could not do better

hon. Justice Mitra, who -in his very

short, but crisp, spéech, emphasised
- why this . amendment had to be
brought. I can only rvepeat itin a

layman’s language because I do not
have his experience or his
legal knowledge which has taken him
to the highest in the legal profession,
Then, T will come down to the in-
dividual points made by hon.
members.

As I said in my opening remarks,
Madam, under the Criminal Taw
Amendment Act,. 1952, all cases of
corruption and misuse of official po-
sition for private gains. were triable
only by a special judge, notwith-
standing anything contained in the
Code of Criminal procedure or in any
other law; any other Law, in this case
is the army law or naval law or air
force law or the BSF law. In any case,
that kind of BSF law does not exist.
These are specified in -ection 6(1) of
ihe Crininal Law Amendment Act. 1
need not take the trouble of enumera-

thar quote-

erudite .

[ RAJYA SABHA ]

. practicable.

(Amending)
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ting this because most of them are
learned land distinguishedq Members,
Theretore, section 6(1), I am not
enumerating. These provisiong are
there piltars section 5 of the Preven-
tion of Corruption Act.
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It was only in 1961, in the case of
Major- Barsay vs. the State of’
Bombay, the Supreme Court held the
view tlhat in of view of the language
of section 7 of the Criminal Law
Amendment Act, 1952, the Special
'Judge had exclusive jurisdiction to
try any such offence and the more
fact, thdt any such offence might aldo™
be ap offence under the Army Act or
the Navy Act or the Air Forde Act, |
would not be of any relevance to 2 -
case where the general law Act in
express terms confers jurisdiction on
a particular tribunal in respect of
sbecified offences to the exclusion of
anything contained in any other law.
1 am referring to the legal language.
1 am quoting, Therefore, the Defence
Ministry. felt that the exclusion of che
jurisdiction of the ‘court martiai in
this case was bound to affect the
discipyne and efficiency of the armed
forces nersonnel. That is, those co-
vered under Army Act, Navy Act and
Air Force Act. Therefore. trial by
Civi]l Courts in these cases was not
As such, trials can only
be protracted, resulting in the witnes-

ses and records getting tied up and

punishmerit not being surhmary. The
practice follpwed by’ Service Head-
quarters was to have cases tried by
court material if only Sercice person-
nel were involved and to leave them
to Criminal oourts if both Service per-
sernel and civilians. were involved.
Therefsre the Criminal Law Amen--
ment Act, 1952 was amended through
an Ordingnce in 1965, replaced by the
Criminal Law Amendment (Amend-
ingy Act, 1966, to save the jurisdiction
exercisable by the doupt martial or
other authority under the military,
naval or air force laws and to vali-
date the trials held, vroceedings taken
and sentences passed by courts mar-
tial and other competent authorities
under these laws.
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Many of the Members have refer-
red to the coming into being of the
Border Security Force on the 1st of
December, 1965. As you are aware,
Madam, Border Security Force came
into being because in our 6900 kilo-
metres of border there been various
State armed polices funded by the
Central revenue for policing the bor-
ders. Each police had different mobili-
ty, different  training, different  man-
power, different types of equipment
and they were totally different to
each other. Therefors, to mage it a
more effective, more cohesive and 'a
mere integrateq force on the 1st of
December; 1965, the Border Security
‘Force came into being and the Cen-
tre fook over the charge of the Bor-
der Security Feorce, The BSF had
three main objections:

The Criminal
Lgw Amendment

LY
(1) to promote the isense of se
curity among the people living in
the border areas;

(2) to\ prevent trans-horder
erymes, umauthorised entry jnto or
exit from the territory’ of India: and

(3) to prevent smuggling or aay’

other illegal activity.

(Interruptions). Have patience. T did
not interrupt you and now you are
interrupting. '

I am sure the hon. Members did
not think that when the Border Secu-
rity Force came inte* being in 1965
weé had the hindsight to think that the
force which was being created would
indulge in.smuggling, in connivance
with the people, so that we would
have brought forward an amendment
along with the main Act covering the
Barder Security Force. Therefore,

there has been no undue delay in this -

matter. In -fact, from the period
1965 to 1983 there was, a total of 21
cases where one gazetted officer, 3
subordinate officers and 15 other ranks
were involved in the type of activities
which the hon., Members have des-
cribed, But it is only after 1983 that
47 cases were' detected where  there
wag one subordinste officer—subordi.
nate officer in this case is either an
inspector or an Assistant Comman-~
dant—angd 46 other ranks were found

[ 8 AUG,
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to be in collusion or connivance with
anti-social or unpatriotic persons ot
bmugglers or infiltrators, as the case
may be (Interruptions).

166

Have patience. 1 will come to it.

THE DEPUTY CHAIRMAN:
will answer everything.

He

SHRI K. P, SINGH DEO: 47 cases
were . detected. Individuals involved
in such nefarious activities were tried
under section 40 of the Border Secu-
rity Force Act for the act which was
prejudicial to good order and discia
pline of ithe Force, which really does
not deal with ismuggling or the sort
of ingress or egress due to infiltration.
Thirtytwo of them  were dismissed
from service, Others were given ‘sen-
tences varying from reduction to
lower ranks to that of imprisonment
under Border Security Force custody.
Therefore the Government has taken~
1.1/2 years or maximum of 2 years to
come 1o this hon.. House and to
the other House with an amendment
to combat this crime or this sort of
lapse on the part.of BSF personnel. .
whether it is a high-ranking officer
or a low. ranking other rank or sub-
bordinate officer, to bring in deterrent
ang summary punishment as ig exis~/
tent in the Army, Naval and Air Force
laws in the court martial proceeding
or Dprocedures,. The BSF Security
Courts are also similar to  court
martial, where a Board of officers,
with a legal officer in attendance, who
have legal training and experience of
service matters as well as disciplin-
ary matters comprise the Court and
these are the people who give them
the summary punishment. Therefore,
this amendment is being sought so
the jurisdiction of the BSF Security
try offemces of  this nature is
not taken away by the jurisdiction of
the Criminal law Amendment Bill
under section 7(1).

Now I would like to come fo the
individual points. Shri Sukomal Sen
mentioned about undue delay, ‘As I -
have mentioned it is only two years—
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from 1983 to 1985—and it* cannot he
considered as undue delay because
one could not have the foresight in
1965, when the force wag being esta-
blished, when there were no such cases
before it, to come to partliament and
ask the hon. Members to support an
amendment when nothing existed.
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Then he wanted to know what why
BSF was created. I have just given
the answer. Then he mentioned about
inffltration, alss aboul corrupiion
aided and abefted, smuggling ect. That
1 have myself admiited in the State-
ment of Objects and Reasons. It is
because it has come to our notice that
this sort of corruption is going on,
smuggling is being abetted and conniv-
ed at, that we have come with this
amendment which he has supported.
He wanted to know the punishment.
1 will give the punishment figures for
the last three years. It is' not possible
io give the entire 20 years’ history of
Vhe BSF. In 1983, triels by Security
Force Courts came to 94, summary
punishments were 2210; in 1984, the
trials by Security Force Courts were
140, the summary ‘punishments were
2178; and in 1985 the trials were 71
and the summary punishments were
1372,

Then Mr. Sen also referred to arms
smuggling from Pakistan to° Punjab
and other areas in the FEastern isector.
Then he alsp wanted to know about
its being by IPS officers and since in
wartime it is a fighting force, he has
asked whether the purvose has been
served. 1 have given the definition and
the aims and objects of the BSF, Their
job is nof to fight external enemy but
to create a sense of security amongst
the people living in the horder areas,
to- check smuggling as well as stop in-
filtration. But whenever the need has
arisen, the BS‘E\ had magnificently
risen to the occasion and fought side
by side with the regular army, whether
it is in Bangladesh or in Punjab—
wherever it is—and they have also
paid the supreme sacrifice and many of
their officers and jawans have also be-

[ RAJYA SABHA ]

.able JMembers
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come martyrs in the cause of the Mo-
therland. Then he also mentioned
about some tug of war going on bet-
ween the direct recruits and IPS offi-
cers—betwen the big bosses, the Com-
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mandants and the IPS officers. Well, as -

I said, the force has come into being in
the last twenty years and at the mo-
ment upto DIG level people do have an
opportunity of coming on promotion.
50 per cent at the Commandant level
are by promotion and some are by
recruitment.” Qut of the 27DIGs, 13,
T think are from the ranks of the BSF
and 14 are from IPS. Whether IPS
officens should pe brought in or not,
should lthe Army officers come jin or
not is a debatable point and the hono-
urable Member is most welcome to have
his own views, or the other honour-
who also wanted to
know about it. In-fact in the Lok
Sabha we had a debate last week and
many of the Members there wanted
that the Army officess should be bro.
ught inlo the BSF because the BSF

_fights alongside the Army and also it

is fighting,during any external aggre-
ssic. or internal disturbances. There-
fore. this is a matter of opinion, The
Home Ministry which s the cadre.
controlling authority is looking autho-
rity is looking into it and that Ministry
as well as’the BSF officers and other
officers are considering this matter
whether they should have their own
cadre 100 per cent or it #s wise to have
a mixture of people from IPS-and
Army at the higher echelons. This, I
think, we should leave to people who

are expert$ in the field, but I shall,

convey the feeling and opinion of the
honourable Members to thé people
whp are experts in the field, but I shall
convey the feeling and opinion of the
henourable Members to the people
wha are looking at it.

1 have already referred to honour- ’

able Member, Shri Sankar Prasad
Mitra, and I am grateful to him for
his support, )

Then I come to Shri Pawan Kumar
Bansal. Shri Bansal also gave a
history of how the CRP turned into
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BSF and how the BSF has been de.
veloping over the years. Then he also
mentioned aboug some of the welfare
measures like parity in pay scales and
pensions, ex-Servicemen’s  status,  con-
cession, accommodation, equalization
o pay, medica]l iacibities .house rent
and keeping up the morale of the BSF.
Everytime there is a Pay Commission,
these proposals are put up. Last time
the Third Pay Commussion in 1973 had
made certain improvementls in the
salary and allowances of the BSF. The
BSF has also given a comprehensive
proposal to the Fourth Pay Comm!ss-
ion which is at the moment under
réview, and all these pounts which
have been raised by Shri Pawan
Kumar Bansal have been taken up by
the 'BSF itself and 1 am sure the
honodrable House also has confidence
that the Fourth Pay Commission
whech .is manned by experis and by
distinguished people will certainly take
into account the fact. that the BSF
personnel also have to function in
hazardous and arduous terrain and
inhospitable conditiong and therefore
they wi.l make ihe neces:a y alloca-
tions sand necessary concessions 10
them as far as their pay ang allow-
ances are concerned, Regarding their
morale, I can only reiterate what the
honourablz- Prime Minister has said
not only in the Natjonal. Police Aca-
demy but also in hés address to the
various Government departments,
whether they are civilian or para.mi-
litary forces or armed forces, that
merale and training are two of the
most important aspects which Go-
vernment is laying stress on because
fio amount of equipment, no amount
of sophisticated © communrications
equipment or modern equipment will
be of any use if the training of the
personnel and the morale of the per-
sonne] are not high. angd 4h—- ‘morale of
the personnel is mot high
if their training is not high. Therefore,
great emphasis is being laid not only
on modernizstion of equipment that we

give to our Defence forces, our para-’

military forces and aur police forces
but alsp on the training of the per-
‘sounel who are ultimately going {o
utilize this equipment, because we

[ 8 AUG,
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know that in this criminal environ-
ment the criminal world has become
very diabolical, very iatelligent and
very cunning. We ourselves have
sufiered in the last few months as
a result of the criminal mind at
work in our own country, which hon.
Members have already referred to. L
need not dwell very much on ii. There-
fore, Government s very much cau-
ticus and have taken concrete steps
not only to modernise but also to up-
grade the training and skill of our
personnel and at the same time to
raise the morale and to give reward
for people with integrity reward 1ot

.peopie wno do the.r work devotedly,

sincerely and honestly and punish-
ment for those who are recalcitrant
or who are anti-national or who are
indibciplined.

Shr1 Mohanarangam also referred
to the duties of the BSF as well as the
syndrome of the etho. of having 1
our couhtry a craze for foreign goods.
He even mentioned that in Madras
also he can get foreign goods in the
Burma Market and other places. But
that, of course, # not the job of the
BSF becausa the BSF is not for the
maritime boundaries of India, That
is another organisation -which looks
after it. But I would certainly con-
vey it to the Defence Minister and the
Finance Minister who are in charge of
the Coast Guards. and T am sure they
will take necessary steps to see that
smuggled goods do not come to
Madras.

Mr. Mohanarangam also referred to
extra emoluments and that people
have postings for long periods of ten
years at a stretch which affect thelr
morale. I shall convey it to the
Home WMinistry, and I am sure the
BSF authorities will take s look into
it ang see that such diffftult postings
are not made. .

Then, he has suggested that 25 per
cenf of the officers sheuld be from the
.IAS, This will have to be examined
whether BSF officers could be enabled -
in the IAS. There was a time after
1067 when tbe emergency was lifted,
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when some of the arry oficers were
~ taken into the Indian Foreign Servif:e
and the IAS. We shall evxamine the
possibility, whether it is possible
‘. it is not possible,

Then, he wanted to know whether
there is proper training for the BSF.
I would iike to say that the BSF has
three training academies—one “~ at
Tikampur, another af Indore and
another at Hazaribag und, the traiuing
imparied there is of an excellent quali-
ty. Sometimes even people from the
armeqd forces visit Indore and Tikam-
pur areas. There are a number of>
army officers also posted thetre and
also IPS officers. . I can only say from
my personal experience that I haye
myself iaken advantage of the estab-
lishment at Indore when I hag gone.
there for my own course in the Mili-
tary College, of combat and Infantry
School,—Mhow, and I found it  very
useful for my own course in- the
army. I found the training to be of
an excellent quality, and, therefore,
Mr. Mohanarangam and other collea-
gues who raised the question on the
iraining aspect, need haveno appre-
hension,

Mr. V, B. Singh mentioned about
the large Border and also the ameni.
ties part of it. I have already answer-
ed that the Fourth Pay Commission
is already seized of the matter. The
BSF authorities and the Home Minis-
try are also taking up the guestion of
the allowances.

Mr. Babul Reddy asked the same
question: Why are we pringing this
after 20 years? Then he mentioned
about{ some dadas affiliated to politi-
cians just like colleges affiliated to
universitias and the nexus between
the police and the politicians and the
criminals. Weil, that is something
which is not for me to answer.. Nei-
ther is it relevant to the amendment
here. But it is because of the nexus
between the BSF and the smugglers
that we have brought this Amendment.
Then, Mr Hashmi enlivened the wvro-
ceedings in which he eulogised our

or "
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country’s literature, our country’s cul.

iure and our country’s-ethos, We shall
convey his comments to the Home
Ministry to examine them.

e

>+ Mr. Knandeiwal also asked the same
guestion as to why this Bill was brou-
ght 50 lIaté although he supporied the
Bill, .

W¥r. Santosh Kumar Sabu gave a
very imppressive Ispeech. He sug-
gested some thought provoking points,
He compared the siow opiumisation of
China with that of the manner in
which the narcotics are being brought
into India—how it sought to destabi.
lise our Armed Forces and our para-
military forces. This is something-
which we will have to look into. 1 am
glad that he has mentioneg this point,
Indeed this is a very serious matter.

Then, he also referred to the
mortale, training and IPS officens be-
ing inducteq into the BSF organisa-
tion who have no sense of belonging.
That is not a fact. ‘This is a very
disciplined force. Every person who
-in the BSF, apart from the black
sheep which are there in every orga-
nisation, is committeq to it, The
esprit de corps is there. Although I
am not a member of this organisation,
I have seen the BSF, from a very
close range, when I was associated
with the Asian Games, the NAM and
the Conference of Commonwealth
Heads of Government.. The manner
in which they performed their duties
is a credit and a pride to the nation.
They have proved that they are second
to none as far as carrying out their
duties whether during peace time or
war time or during any situation,

|

Mr. Sahu has also mentioneq about
the social cohesion, This is a very im-
portant point. We hall certainly exa-
mine it from the various backgrounds
and the various Departments of the
Government of India will also be ad-
dressed in this regard.

Mr. Gurudas Das Gupta while sup~
porting the ameridment has also made
certain points which 1 shall .convey
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to the Home Ministry to look into es.
pecially the fncidents which he has
“mentiohed ang if he can specify fur-
ther details to narrow down the field
where these incidents had happened
we shall certainly, lock into them.

Mr. Satya Prakash 'I\A'Ialaviya.also
has asked as to why we have taken so
Jong a time to bring forwargd this Rill.
And why it was not incorporated in
ihe 1863 Amendment? As I have men-
lioned earlier, one digd not have hind-
sight then, '

Mr. Satyanarayan Reddy while sup-
porting the amendment has also men-
tioned that the Bill was brought for-
ward very lale, Then, he asked
three questions: whether best type of
men are attracted to BSF like the
Armed Forces? May I give him one
example. I was heading the high level

committee of ex-servicemen- in my -

capacity as the Minister of State for
Defence wherein we had a distingu-
ished - Honourable Member of this

House, Mr. Jaswant Singh in  that’

colmmittee. The reasons. why the BSF
de not take any people who are re-
leased from the Armed Forces sat
a very young age, that is 32 to 35 is
that after 15 years of colour service
a person in the Armed Forces is re-
leased, here released means retire-
ment, because of very high and
“stringent standards in the BSF with
regard to height and  other require-
ments. They do not take a person
from thé" Army, Navy or Air Force
after his retirement if he does not ful-
£l them. From this the hon, Member
can realise whether the standards are
iow or high. This will answer his ques-
tion.

Then about training also he men-
tioned. As 1 have said earlier,
Tikampur is one of the best training
establishments in this country and if
. hon. Member would like to visit, we

can arrange a visit. Let them go and-

see for themselves and satisfy them.
selves; they need not be satisfied with
my answer alone,

About illegal entry, it was asked as
to what steps have been  taken. May

[ 8 AUG.
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I just take the time of the House and
bring to the notice of the House the
role of the BSF in the last three years
in apprehending infiltrators and smug-
glems, In 1983 the BSF while doing
internal security duties—which  has
been criticised—apprehended 15,705
infiltrators or smugglers; in 1984,
20,688; and in 1985 up to June end,
11,055. In, 1983 alone contraband
goods worth about Rs., 38 crores were
captured or apprehended by the BSF.
To put vigil on every square centime-
tre of the 6900 kilometer-long bor-
der, I think, is an impossible task
even for the super powers. And to ex-
pect that the BSF, just by this amend-
ment is going to stop all infiltrators .
at every single centimetre or millime-

tre is asking for the moon. There-

fore, this is not a very practieal pro-

position. But the BSF has done come"
mendable work and it shall -keep on’
doing commendable work, This

amendment is to bring in discipline,

swift discipline and summary punish-

ment to those who have acted in an

antinational or unpatriotic or indis-

ciplined manner. Therefore, I am

exiremely thankful to the hon. House

for supporting this Bill, althcugh with

their own remarks, both brickbats and

boquets and I take them in the -spirit

in which they have given them.
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THE DEPUTY CHAIRMAN: The
question is:

—=*That the Bill further to amend
the Criminal Law Amendment Act,
1952, as passed by the Lok Sabha,
be taken into consideration.”

The motion was adopted.

Y
-

THE DEPUTY CHAIRMAN: We
shall now take up clause-by-clause
consideration of the Bili,

Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and ~

the Title were added to the Bill.
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SHRI K. P. SINGH DEO: Madam,
1 move:
“That the Bill be passed.

The question.. was put and the
motion was adopted.

MOTION RE. THIRTY-THIRD AND ~

THIRTY-FOURTH REPORTS OF
UNION PUBLIC: SERVICE

COMMUSSION
THE DEPUTY CHAIRMAN: Now
we take up the Government Motion,

Shri K. P. Singh Deo.

THE MINISTER OF STATE 1IN
THE MINISTRY OF PERSONNEL
AND TRAINING, ADMINISTRATIVE
REFORMS AND PUBLIC GRIEVAN-
CES AND PENSION AND IN THE
DEPARTMENT OF CULTURE (SHRI
K. P. SINGH DEQO): Madam Deputy
Chalirman, [ beg to move:

“That the Thirty-third and Thirty-
fourth Reports of the Union Public
Service Commission, for the period
from April 1, 1982 to March 31, 1983
and April 1,71982 to March 31,
1984 laid on the Tabla of the Rajya
Sabha on the 2nd May, 1884 and
2nd May, 1985 resvectively, be
taken into consideration.”

As you are aware, Madam the Union
‘Public Service Commission is required
under article 323(1) of the Consti-
tution to present annually to the Presi-
dent a report on the work done by the

Commission. These reports are placed

by Government on the Tabk along
with a memorandum explaining the
reasons in respect of cases if any,
where the advice of the Commission
was not accepted by the  Government.

|The ' Vice-Chairman (Shri Chiman-
bhai Mechta) in the Chair]

It is also customary to take up for
discussion the report of the Com.
mission both to highlight the perfor-
mance of the Commission ang +o elicit
the esteemed views of the hon. Mem-
bers on the overall policies of recruit-
ment and management of

Public
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Services. As the hon, Members are
aware, the Union Public Service Com-
mission performs a key role in the
recruitment to higher services and
renders independent advice to the
Governmenl on several matters con-
cerning public personnel administra.
tion and utmost consideration is given
to the judgment of the Commhission in
these matters. During these twg years,
the Commission had tenderd advice on
over 12,936 and 13,589 cases concerning
appoiniments, promotions and d.scip-
hnary cases. Qut of these 26,500 cases
Government could not ac-
cept the recommendations of

3P.M.
the Commissiop onl in 7 April

During the period from April
1982 to  March 1984 nearly

6 lakh candidates applied for wvarious
examinations and selection conducted
by the Commission and over 16,000
candidates representing about 3 per
cent of those applied, were recom-
mended for appoiniment. to the va-
rious services and posts, The Com-
mission were associated with the selec-
tion committees constituted in  each,
State to consider cases of promotion of
aboul 2;400 State service officers to
the three All-India Services, viz. the
Indian Administrative Serwvice, the
Indian Police Service and the Indian
Forest Service. A total of 950 State
service officers were included in  the
select lists for these three services
during the period covered by the re-
ports. In regard tp promotion in
Central services the cases of nearly
34,000 were considered by the Depart-
mental Promotion Committees with
which the Commission were assoclat.
ed and about 8,000 officers included
in panels for promotion to higher

positions. The Commission were able
to recommend candidates belonging
to the Scheduled Castes and Sche-

duled Tribes against all the vacancies
reserved for them in the examinations
requiring general qualifications such
as a degree as in the case of Civil
Services examination, Indian Fcono-
mic Service examination and Assis.
tants Grade examination. In the case
of examinations requiring technical
or professional qualifications  alse
candidates to the full extent of re-



